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carry them out, the Government validly imposed the house-tax by
means of the notification dated 10th April, 1956, under section 62-A
(3).

It may be mentioned that both the grounds raised by the learned
counsel for the appellants during the course of the arguments, were
not taken in the grounds of appeal filed in this Court. Since the
point was one of pure law, I permitted him to argue the same.

In view of what I have said above, this appeal fails and is dis-
missed. In the circumstances of this case, however, I leave the
parties to bear their own costs throughout.
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JUDGMENT

ManaJAN, J—This appeal must succeed in view of the decision of
the Madras High Court in Jerome D’Silvg v. The Regional Transport
Authority, South Kanara and another (1) and P. Channappa v. Mysore
Revenue  Appellate  Tribunal, Bangalore and others  (2).
In both these cases it has been held that the judgment of
the criminal Court is binding so far as statutory Tribunals are con-
cerned. The Motor Accidents Claimg Tribunal, constitued under the
Motor Vehicles Act, is such a Tribunal and wag so held by the learned
Chief Justice in Jerome D’ Silva v. The Regional Transport Authority,
South Kanara and another (1). The Tribunal has given a complete
go by to the judgment of the criminal Court where the driver of the
offending vehicle was convicted and sentenced for the death of the

petitioner’s son.

In this view of the matter, I allow this appeal, set aside the order
of the Claims Tribunal and remit the case to him to determine the
amount of compensation pavable to the petitioner. The cost will be
costs in the cause.
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